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DATE OF ORDER 3 04-11-1997,
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Between (-
Smt.Ch.Simhachalam

re Apblicant

And

1. The Chief General Manager,
Telecommunications,
AP, Hyderabad.

2. Sr.Superintendent, :
Telegraph Traffic Division, .
Visakhapatnam,

s

K -rw"'ﬁéfg-':‘*"bupe""er LT AT UYL @R vl L AUl
Near Sri Kanya Theatre, '
Visakhapatnam,

4, V.Ramanamma, Sweeper

+e+ Respondents

Ceounsel for the Applicant :  Shri M.P.Chandramouli

Counsel for the Respendents Shri §.V.Raghava Reddy, Addl.C

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)
THEVHON'BLE SHRI B.S.JaIl PARAMESHWAR $ MEMBER (J)
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* (Order per Hen'ble Shri Rgﬁangarajgn, Member (&) ). !
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MP Chandramouli, ceunsel . .

Heard ":Sri/for the applicant.& Shri N.V.Raghava Reddy, standing

counsel for the respoﬁdents. Responde%t No.4 called absent. Notice

has been served on Respendent Nc.4.

2. The applicant in this @A originally app@inted as a paét-

timé_Sweeger by Respendent No.2 on 1-6%74. She was regularised as

a Group-D Official by memo NG.EST-B/BO%BI dt,14-11-1980, Cn aksorp-
e ‘ :
tion she _was entrusted with the duties !of farash as per the require-
ment; at that time. The pest of Greup—b includﬁs the duties ef farash-
| .

ing, sweeping, watchman, waterﬁan etc.; The applicant was given
s

~selectien grade against the 20% quota ﬂn the cadre of Grecup-D from

1-3-94, The 20% quota for theiselectibn grade is on the basis of

senioerity amengst Greup-D staff. Respondent No.4 was appointed as
u

Sweeper subsequently and Respendent Nc.4 was given sweeper duties

which is in the nen~test category. Re?pondent No.4 represented her
case for rotation of the duties to be marked to herself and applicant.

: ) - ed
Since the applicant and Respendent No.é!helon?(te same category, the

_ 7 Weg 4
request of respondent Na.%4conSidered gpd retaticnal duties were
H

of fered, “

3. Aggrieved by the action of thegfespondents. the applicant
' i
had filed this OA protesting against thée rotatioen of duties and

praving fer centinuing her in Parash dﬁpy only. 1

4, A feply has been filed by the :éspondents. The main Cén—

&JJLdbL -

tention of the respeondents is tbat the Greup-D services pessess the

ijh ~ duties of Farash, Watchman, Watkrman’eqé..,and incumbents of all these

EL’ECSts can be rotated to any othﬁr postjeven if they are working as

ocoin3o

J o
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‘,Selection Grade Group-b officiéls. For this they are relyinglen

-

the letter No.1-49/73~NCG d%.11.1.74 (annexuré-ll te the counter).

As per this letter the retatiq£ ef Groﬁp-D officials te man in all

thewégsts like Farash, Watermap, Sweeper and watchman is permissible;

even the Greup=D efficials in the selection grade can be rorated.

Since interchangeability is pefmissiblp including the selection

grade in Greup-D, the applican# cannotgresist her pesting in term
' C

of letter 4dt,11-1=74, The appiicant has not filed any-rejoinder.

Sh€™has net even challenged the letter| dt.11-1-74, Hence the :

!

allotment of duties was done in accerdgnce with the existing ins-

tructions of the department. Hence the applicant cannet resist

the duties alletted to her and|she has
j

view of the abeve discussioen, +e find re merits in this case,
\

l

5. Accerdirgly the 0OA is dismissed.

Member (J)

:
; I
!

Dated: 4th Nevember, 1992.
Dictated in Qpen Courrt,

avl/ , : @

te perform the duties, | In

|
i
.f

No order as to costsi
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Mm (2)

Dated: L{(Itﬁz:y

ORDER/JUDGHMENT

MA/RA/CA WNG.

in

DA.mJBqdﬁf

Adm tted and iInterim Directions

Issded.
Allouvad
Disposed of with Directions

Dismissed
Dismissed as withdrawn

Dismiseed for Default

Rejected

No order\ as to costs:
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